N

CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
L ‘hA Nolg11 of 199&«, _
New Delhi: this the 2% day of Nomamtm,,zumr“l:l

HONTBLE MR .SSRGADIGE VICE CHAIRMAN ()
HON *BLE MR KULDIP SIN GH, MEMBER (3)

yasiat AliE

- 8/o Shri Ishtyak Ali

o8 Mohdi - Bllalﬂ
s/o MohdZIqbal
Uorking as-Electrict Forananﬁ

under Diwvl’ }'hailuay Managery
Northern Railwayy

NBU Delhi B L R ‘ ..ooihpplican@q
(ey Advocats: Shri a,s,ma;gga)@ﬂ
REEE

ﬁnion‘ of fndia
through

14 The General manager‘f
paroda fbuse**‘*
New mlhi

2'a The Dlvisional Railway lﬁanagef'“;‘i R

Northern Rallua ‘
stats. Entry Roeu‘.!‘gi
New Delhi

(8y Rdwocate: shri p.m%hlaua t)

?i

oesess Respondents

| Appli;anta_.impugé’. their positions at serial
nos#17 and 18 of the seniority list dated 1959595 (Ann-
and assert that their §eniori.t7_b§,assi.gned on the basis
of their merit position in the final examination held
on 8‘554‘493 Uith con eQuential bsnef’it J’ﬂ

27 Admittedly as per relevant para 303 IREM Vol **r'L

MCandidates.who are. sent for initial
training to training school will rank
in seniority obtained at the exam'ffiheld
at the end of the-training period
before being posted.-against working
post&i% Tho se who join the subsequent

")/;




@sis
SUpplied) and thoﬁ who pass the examﬁ in

subsequent chanoe will-rank" Jum.or to
those whn had passed the exam’s in parlier

ooursef“iﬂ
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53 Applicents in their rejoinder heyenot denied

| the spe cif‘ic agsgrtions made by_tespondents. in para 11

of their reply. that applicant No %1 was issued call
letter da ted 315%@91 ~and was placed in. the second
batch’ for training and si.milarly applicant No'i2 was
also issued letter. dated 30&5.91 for training in the
se cond bqtc!\,;_ Applicant in the_ corresponding pard

of his :ejoihder has made certain allegation® against
the co_ncerned dealing_ olerk for delaying issue oi’ tte
leotters depu.ting .Applicant No*”1 for.. tra:.m.ngaj The
concerned dealing clerk has not been made 2 party 1n
the OA to enable him to respond to the alle;gai::i.cu'ls?Ii
That apart par2. 03 IREN __”\lol q1 ‘yhich has statutory
force. clearly lays doun that those who join subsequent
cocures s for any reason uhatsoeuetéi will rank junior

to those uho have passed the exame * in earlier cOUrsesg
As applicants did join ths subsequent training cours
(8ateh 11), no illegality or infimity cn be detected
i.n their posi tioning in the impugned seniority list
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